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Order of the Slngle Member Bench dellvered by
Hon'ble Shri T, Chandrasekhara Reddy, Member(Judl.).

This is am application filed under|Section 19 of
the hﬂm1n1°txat1ve Trlbunals At to direct the reSponoents
to step up and reflx a@pplicant's pay as U L.C. equal to
the pay of his junior (P KeR.Murthy) ang torpay arrears
on such refixation and to pass such other order or orders

a8 may deem fit and Proper in the circumstanoes of the case,

The facts giving rise to this C.A, in inef are

a5 follows z= '

The appliceant was appointeéd as IuD.d. in the

corporation of respondents an 30.7.1972, The epplicant wag

- - —adhe

PIomoted as 111 o~ L - . . i

Sri PL.K.R, Murthy who is junior to the appllcant ‘Was appoknted

as L.D,Z2, on 28,4, 1976 in the respondents corporatlon He

too was pxomoted as U,D.C, on regulal basis on 18 7.1981,

As Sri P.K. f‘..MuIthS Junior to the amlidimant T~ -
wuiio- Lasls as U.D,C. earlier than the appllcant, the pay

of Said Sri P.K.k.Murthy wes fixed @t a higher ré&te than

that of the apblicant when the aoplicant was |

promoted on adhoc basis earlier than the appllcant end when
vmss menas auumd_Ly

Y
aroses as the pay of the applicent was less t?an that af
his junior Sri P,K.K Murthy. This disparity ;n pay had
continued, So, the present O,A, is filed by the @pplicant

for the rélief as already indicated above.
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not
3. Counter is/filed by the respondents opposing
this 0.4,
4. The guestion of limitation is rajised in the 0.A,

It is well settled that with regaid to the fixstion of pay

and glant of pensionary benefjts there Cennot be any questjon
of limitation as the grievance would be of contiruous

nature, So; in view of this position, we ere of the opinion
that it is not open for the FeSpondents to raise this 0,A,,
the point of limitation. But no doubt, the parties that
épproech the Tribunal are goveﬁgd by the provisions of Section
21 of the Admlnlstrat1v0 Tribunals Act, which deals with the
guestion of 'limitation, Ais we are cealing with the case of
continuons grievance, in view o+ the provisions of Section 21
of the Administrative Tribunals Act, the monetzry benefits
that are granted to the gpplicant are to be restricted only
for a period;of one year prior to the filing &f this C.A,

5. j The followiny facts are not in dispute in this
0.4, (1) 7The appiicant ancé the sz2i¢ Sri P.K.R.Murthy

junior to the spplicant belong to the same categoiy and the
post for which they zare appointed anc promoted &fre idertical
&nc &re in tﬁe Same cedre, (2) the scale of pay ¢f the lower
post (L.C,C.) ané higher post {U.D.C.) in which the applicent
snd the P.K.R.Murthy  junjor to the dpplicant are entitlsd to

™ T s

draw pay are identirmal S
the applicent cue to the adhoc promotion purely under
fortuitous circumstances, had earned Certein incremerts, That
is hov 1i: pay of the sai@ ~“ri P,K.E.Murthy junior to the
applicent na@ became higher than that of the applicant,

' S Pk My
But it is not in dispute that szid Sri—Medhawva S0 was
regularly p:iomoted as U,D.C onlg,7,1981 and where as the
@pplicant was promoted as U.D.C. on 18,7.1981, So, as the

épplicant and the szid Sri ‘P.KJR.Murthy were recrujted
‘—T“ LGP _
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into service in the respondents corporation in the same Cadre
and in the same grade and their pay scale-is identical in

all respects both in the lower grade and in the higher grade,
There cennot be any doubt??ﬁe fcct that the appllcant herein

is entitled for Stepping up of his pay equal to that of

'ori P K.R.Murthypjunior to the. applica t w.e,f, 18,7.81 on

a

Wthh date the Seld P.K R -Murthy as already poihted out has ber

regulazly promotec as U,D, C So, the appllcUnt is entitled to

get his pay ilxed notlonally on paz hlth his junior Sri
P.K.R.Murthyw,e, f,18,7,1981, Besides the applicant will
Glso be entitled for all notional benefits W.e,f,.18,7,1981not
only in the post of U.L.C., but also_inuother posts in which th
applicant had been promoted, But as slreedy pointed out the
applicent will be entitled to actusl monetary benefits only
from ong year prior to the filing of this 0.4, i.e, from x
17,6,1991 &né hence a directjon is lizble to be given to the

respondents on the lines indicated above,

€. Hence, the respondents are hereby directed to step up
notionally tne pay of the applicant on pay with hies junior

Sri P.KR.Murthy in the nact A€ 1o v A .

grant all notionul benefits in the post of G.D,C. and the
other post gﬁinicg’;he applicant was promoted, Iurther, we
dircct the respondents to grFant actual monetary benefits to
the epplicant w,e.f, 17,6.1991 which is one year from the date
of filing of this O.ﬂ. 0.4, is allowed accordingly. The

Other reliefs with rega:d to peyment of interest are refused,

T ) .(.»&t-rgwc.it’—]‘-—t-—-.
""" S T Member (Judl, )

Detec : 7th December, 1992
(Dictated in Open Court) l__( r
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